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Befinition.

Oificial Language fir Official
purposes of the State,

Language to be wsed in
Bills, ete.

Rules and repeal.

MADHYA PRADESH ACT
(No. 5 of 1958)2

THE MADHYA PRADESH OFFICIAL LANGUAGE ACT, 1937

{Recetved the assent of the Governor on the 24th January, 1955; assent first
published in the “Madhya Pradesh Gazettee™ on the 71k February, 1958).

An Act to declare the official language of the State of Madhya Pradesk.

Whereas it is expedicnt to provide for the adoption of Hindi as the language
to be used for the official purposes of the State of Madhya Pradesh;

It is enacted by the Madhva Pradesh Legislaturc in the Righth Year of the
Republic of India as fellows :—

1. (1) This Act may be called the Madhva Pradesh Official Language
Act, [957.

(2) 1t extends to the whole of Madhya Pradesh and it shall come
into force immediately on its publication in the Madhya Pradesh Guectte.

2. In this Act, unless there is anything repugnant in the subject or
context, ‘Hindi’ means Hindi in the Devanagari Script. :

3. [(1)3® Subject as hereinafter provided, Hindi shall be the ‘official
language of the State for all purposcs except such purposes as are specifically
exchided by the Constitution and in respect of such matters as mav be specified
by Government from time totime by notification.

[(2) The form of numerals to he used for the official purpeses of the
State shall be the Devanagari form of numerals :

Provided that the State Government mayv, by notification, autherise the
use of the international form of Indan uumerals for any official prrpese of the
State.]®

4. The language fo he nsed in—

() all Bills to be introduced or amendment thereto to be moved
in each Houwse of the State Legislature;

(5 all Acts passed by cach House of the State Legislature;

{) all Ordinances promudgated under Article 213 of the Const-
itution of India ;

(d) all orders, rules, regulations and bye-laws issued by the State
Government urder the Constitution of India or under any law
made by the Parliament or the Legisature of the State;

shall, on and from suclh date, as the Siate Government
may, in respect of each of the  items aferesaid, appoint by
notification, he Hindi.
5. (1} The Government shall have power to make rules for carrving
ont the provisions of this Act.

(2\ The ﬁ{adh}?il Pradesh Official Ln_ngu;ggeg Act, 1950 {XXI\ of
1953 and the Madhya Bharat Official Langnnge  Acr, Samvat 2007 (67 of
18501, shall stand repealed.

1. ¥or Statcrment of Obicets and Reasons {in English) sec M. P, Gazetre, Jated the 23rd Novemher,
1957, paegs 1621 and fin Hindd} 1552, For procecdings in Assembly see Diadbva  Prodesh
Vidhan Sahba Procecdings, 1957 Volume 1T Pages 10601 1w 1016 and 1991 o 111t

9. Renumberd by M. P Act. 1of 1073, 8. 2,
3. Ins. ibid.
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CHHATTISGARH ACT
{No. 14 of 2008}

THE CHHATTISGARH OFFICIAL LANGUAGE (AMENDMENT) ACT, 2007

An Act further to amend the Cﬁhattisgarh Official Language Act, 1957 (No. 5 of
1958) .

Whereas, it is cx;iediem to provide for the adoption of Chhattisgarhi in addition to
Hindi as the language to be used for the official purposes for the State of Chhattisgarh,

Be it enacted by the thamsgarh legislature in the Fifty-Eighth Year of the Republic of
India as follows :-

1. (1) ’I'his Act may be called the Chhattisgarh Official Language (Amendment) — Short title and
Act, 2007. - Commencement.
2) It shail come into force from such date as the State Government may appoint
by naotification.
2. Section 2-of the Chhattisgarh Official I.,anguége Act, 1957 (No. 5 of 1958) (hereinafter Amendment of Sec-
referred to as the Principal Act). For Section 2, the following shall be substituted, tion 2.
namely :— ! _
"“In this Act, unless the context otherwise requires, Definitions.
(a) - “Hindi” means Hindi in the Devanagari Script

(b)  “Chhattisgarhi” means Chhattisgarhi in the Devanagari Script.”

Amendment of Sec-
3. " In sub-section (1} of Section 3 of the Pnnc1pal Act, after the word “Hindi" the words - tien
’ “and Chhattisgarhi” shall be inserted.
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